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CEM TRaL aDMINI strati \/e tribunal principal bench

0 . A.No«571/99 uith n. A.No ,546/99

Neu Dal hi: tlhis the yHi day of 300 9^1 999,
HDN'BLE n R. S.-Ro-AOIGE, \yi CE CH aI RW AN ( a) o-

IHON • QUEIJ;,R:Sw.,iUAKSWI SUAl*IINATHAN»l*lEn0E:R(3).
1. BICP Technical Officers Associalion

through their member Sh P K Dhar.,
C/o BICP, 7lh Floor, LokNayak Bhawan, Khan Market
New Delhi 03 v '

Applicant

2. Shri S.L. Diwan, S/0 Late Sh. ,I.L. Diwaii
aged about 57 years and resident of
D-II-75, Kaka Nagar, New Delhi-3 and
working as Industrial Adviser (S&T),
Bureau of Industrial Costs and Prices
Ministiy oflndustiy, Deptt. of Industrial
Policy & Promotion. Lok Nayak Bhavan
New Delhi-1 10003 ' ,

Applicant

Yeshvvant V. 'felang, S/0 Sh. V Y lYIane
agecj about 45 years and resident ofC-1,
Sahyadri. 9A. J.p, Extension, Delhi-1 10092
ap^l working as Director (S&T) ,n the office
P! RHf^aM of Industrial Costs & Price.s,
Mmistiy of Industiy, Deptt. of Industrial
Policy & Promotion, Lok Nayak Bhavan
New Delhi-3

Applicant
4.

(by

Sli. K.B. Thakur, S/o Sh. B.M. Thakur aged
about 37 years and resident of 73 1 Sector 4R;K. l'"™., N„,Ddl,i-22a,Krw;,,l<,n;T Dy
Diiectoi (S&T) m the office of Bureau of
'•Klustrial Costs and Prices. Ministry ofl.uh.^.y. Dept.. of Industrial Policy & Pi omotion
Lok Nayak Bhavan, New Delhi-3 \ ,Applicant

(3y AdvxDcate: shri Cyan Prakash )
Versus

1. Union of India, through Secretary.
Ministiy of Industiy, Deptt. of Industrial
Policy and Promotion, Udyog Bhavan,
New Delhi. 01

2. Bureau Of Industrial Costs & Prices,
through Chairperson,
7th floor, Lok Nayak Bhavan, Khan Market, New Delhi 03

3. Secretaiy, Deptt. of Personnel & Training.
North Block. New Delhi 01.

4. Secretaiy, Deptt. of Expenditure,
Ministiy of Finance, North Block.
New Delhi 01.

5. Secretaiy, Union Public Seiwice
Commission, Shahajahan Road.
New Delhi I I ^ n iIsespondents

 Shri 5..R.Krishna)
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1  ■.HlM'gLE IviR..?. R.-oPIGE:. Wirr rHalRnaN(A),

/^plicants uho belong to Bureau of Industrial
QDsts and P rices (31 CP) Tedinical Officers Association
seek a direction to hold annual DP C fo r p romotion
to the posts of Director, Industrial Adviser and
Chief Adviser-

2. Ub have heard applicants' counsel Shri Cyan
Prakash and respondents' counsel Shri VSR Krishna,'

3^ 5hri Cyan Prakash has argued at some length
that the responds ts have not held D.P. C on annual
basis since 1995 uhile according to CDPT's OMs dated
10,4,89 and 13,5,91 it should be conv^ed every year-

4^ Shri Krishna has invited our attrition to

respondents' reply in which it has beai stated
that due to setting up of NPP A, the. Tariff Cbmmission

gnd the liberalization and withdrawal of the price

control system in respect of commodities, the workload

of the Bureau had considerably reduced and the Qo vt,

had issued directions to the 31 CP to withhold action

regarding filling up of the existing and likely to
occur vacancies. In the year 1 995 on the basis of I uSU

report, a decision was taken that the . vacant posts in

BICP should not be. filled up. till action was completed to
Hex

restructure 91 C P. Vi de dated 12.4,99 ( Annaxure-RI V

the BICP has been merged with Tariff Osmmission w, e, f•

1,4. 99 and h^ce BI C P dg ss; .ob.t have any entity.

Filling up of posts, promotion etc. would thus depend

on the Tariff Oommission's requirement d hence no

remedy against the grievances of applicspts in this Oa

lies with BICP. '
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Sn ri Cyan Pralosh has also file

( flRS. LAKsmi SUAfllNATHAN )
fimBER(3)

/ ug/

submission in uh i ch J t h a s been emphasised that
3IC P and Tariff Commission are attached offices

of Industry Ministry Respondent No.1 and a

direction to hold OPC ia to be isaued-to

Respond^t No.1. It is also enphasised that all the
applicants are Group Va' Officers and their
appointing authority is President and it is the
Ministry uho sanctions Group 'a' post in its

attached offices, and gives budge.tary sanction etc. .

6, ya have considered these submissions

carefullyi^

7^ AS mentioned earlier, resolution dated

12. 4. 99 merging BIC P uith Tariff Cbmmission is

less than 2 months' old as of date® Para 4 of the

aforesaid resolution states that modalities uith

respect to the staffing of Tariff Oammission

"vis-a-vis the BIC P uould be uo rked out by a

Oommittee under the Chairmanship of AS & Fa of Ministry

of Industry. Ste have no reasons to doubt that upon

completion of the exercise by the Oommittee,

respondents uill themselves initiate action

exp editiously to fill up the posts as per the

staffing pattern^'in accordance uith rules and

instructions."' Consequent to the merger of BICP uith

Tariff Commission^ ffio direction can be issued to the

responddots to hold the DPC in regard to BICP alone.

8, The Oa is disposed of in terms of para 7

above. No oo sts.

(  vblGg')

yiCE chairman (a).


